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CP No.99/ALD/2017,CA No.168/2017

Sri Pranat Choudhri, Proxy for the petitioner counsel Sri Udai Chandani. He
files a memo dated 29.08.2017 seeking withdrawal of the present petition, with
a liberty to file fresh petition.

Keeping in view of the facts and circumstances of the present case and
change in statute since the IB has come into effect. The petitioner is at liberty
to raise its claim before an appropriate Forum by filing the appropriate
application in accurdanct:. with law.

With the above stated observation the present petition is finall y

disposed of and stands withdrawn.
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Date — 31.08.2017 Shri H.P. Chaturvedi, Member (Judicial)



